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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL (M.P.)

E.A. No. 12/2023(CZ)

IN MATTER OF:

SHRI OMPRAKASH SOMANI  ......... APPLICANT
VERSUS

STATE OF RAJASTHAN & ORS.  ......... RESPONDENTS

ACTION TAKEN REPORT IN COMPLIANCE TO THE ORDER
DATED 13.01.2025 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL., CENTRAL ZONAL BENCH. BHOPAL.

1. That in terms of the directions issued by this Hon’ble Tribunal on
13.01.2025 in E.A. No. 12/2023 (CZ), Respondent No. 1, 2, 3,4, &
5 submit this compliance report for kind consideration and
appropriate orders.

. That in compliance with the decision dated 24.07.2023 passed in O.A.
No. 91/2022 (CZ) by this Hon’ble Tribunal, the State authorities,
Police, and Panchayati Raj Department undertook multiple operations
to remove illegal encroachments on Dharma Talab, Raila, and
adjacent areas between October 2023 and January 2025.

. That encroachment removal activities were carried out in multiple

phases, including:

1)On 03.10.2023, illegal encroachment on Dharma Talab, Raila, was
removed by the State Team with the help of Police and Panchayati
Raj Department.
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2)On 18.07.2024, the encroachments were removed from former
Arazi No. 739 and 739/2 of Dharma Talab, present Arazi No. 2367
(17.3635 hectares), Arazi No. 2520 (0.3794 hectares), and Arazi
No. 2521 (0.0379 hectares of Barani III and 0.4426 hectares
of residential area).

3) The obstruction created by a 5 x 140-meter path in Arazi No. 2367
was cleared.

4) The drain in Arazi No. 2440 was fully cleaned to ensure proper
inflow of water into Dharma Talab.

5) Encroachment in Arazi No. 2520 was removed by demolishing
boundary walls.

6) On 29.09.2024, Bharat Petrol Pump (Chauth Mateshwari Filling
Station) and Bright Days Convent Public School were seized.

7) On 04.01.2025, further encroachments, including 13 concrete
structures (multi-storey residential houses), a madrasa, petrol pump,
school, and shops, were marked for removal. The concrete walls
and fencing of three plots and a previously seized madrasa building

were demolished.

. That by letter no. 129 dated 29.01.2025, the Sub-Divisional Officer,
Banera, scheduled the removal of the encroachment/construction for
30.01.2025. However, due to the visit of the Hon’ble Governor to
Subdivision Shahpura, District Bhilwara, on the scheduled date, the
contingent was unavailable. Consequently, by letter no. 149 dated
30.01.2025, the Sub-Divisional Officer, Banera, rescheduled the
removal for 31.01.2025. Copy of the letter dated 29.01.2025 and
30.01.2025 are annexed herewith as ANNEXURE A/1 and
ANNEXURE A/2 respectively.




On the rescheduled date, encroachments/constructions, including a
private school, madrasa, and e-Mitra shops with attached lavatory
facilities constructed for commercial purposes, were demolished at
the site of the Abadi Patta of Nirmala Devi Jinagar. Prior to the
demolition, an investigation revealed that the private school and
madrasa were unoccupied. Additionally, the materials stored in the
shops of Nirmala Devi Jinagar were seized by the Village
Development Officer, Gram Panchayat, Raila, and subsequently
handed over on-site to Lakshmi Jinagar, the daughter-in-law of the

accused, Nirmala Devi Jinagar.

It is pertinent to mention that seven affected families and a petrol
pump operator have obtained stay orders from the Hon’ble High
Court, Jodhpur Bench in S.B. Civil Writ Petition No. 2837/2025
dated 29.01.2025 and S.B. Civil Writ Petition No. 3134/2025 dated
30.01.2025. Full compliance with these stay orders has been ensured.
Furthermore, since the residences of two additional affected families
are situated adjacent to those covered by the stay orders, the
demolition of these structures could potentially cause damage to them.
As a result, their removal is contingent upon the vacation of the stay
order to facilitate a collective removal process. Copies of the orders
dated 29.01.2025 and 30.01.2025 are collectively annexed herewith
as ANNEXURE A/3.

That out of the total encroached area of 0.8638 hectares,

encroachment has been successfully cleared from 0.4438 hectares.
The remaining 0.42 hectares (comprising 0.3162 hectares of
commercial land and 0.1038 hectares occupied by nine residential

houses) remains subject to the stay order. The process of filing a reply
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before the Hon’ble High Court to seek vacation of the stay order is
already underway.

That the removal of encroachments is being carried out in strict
compliance with the Hon’ble Court’s directives. At present, due to the
stay order issued by the Hon’ble High Court, Jodhpur Bench, further
action is temporarily on hold. However, as soon as the stay order is
vacated, the remaining encroachments/constructions will be duly
removed in accordance with the law.

. Affidavit is attached in support of this report.
PRAYER

In view of the above, it is respectfully prayed that this Hon’ble
Tribunal may graciously be pleased to take this action taken report on
record and pass any other orders or directions as deemed appropriate

in the interest of justice.

PLACE: JABALPUR
DATE: 05.02.2025
RESPONDENT NO. 1,2,3,4 &5
THROUGH

SHOEB HASAN KHAN
STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211
Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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![ 1 {\Nar ayan Pra’ﬁaﬁislﬁ}énna S/o Mohan Lal Sharma Post: Tehsildar R/o
\\7 Tehsil Banerd,~dd hereby solemnly affirm on oath and state as

\sdunder:- . Tis

| ONCUN
1. ThatI=am-weéll acquainted with the facts of the present case and the

application has been drafted by counsel for Respondent No. 1, 2, 3, 4,
‘ & 5 on my instructions and contents thereof, have also been explained

to me.
| 2. That Annexures are the Photocopies of originals & they are correct

and are true to best of my knowledge.
3. That, affidavit is executed in support of documents annexed with the

compliance report.

VERIFICATION

The above named deponent do hereby verify that the contents of the
foresaid affidavit from paragraph 1 to 3 are true and correct to the best

fmy knowledge and belief.

Verified on this 05 day of Febuary 2025. W
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7 ANNEXURE A/1

USRI WHR
T SUETE ANFRT Td IuEve AR auel, Rrar—Hierdrst
sHid / gHoshodio /91/22/ | 29 fe=1i: 29.01.2025
RESSIGCARS
ST |

Rr— W, T BRa sfiaReT (NGT), dwge S
g T @ yHRoT AT 91 /2022 W wIRka iy
fedicp 24.07.2023 & UTHAT B D HaET A |

SR Rwaraia o 2, 5 mm Rien dager Agiey,
freareT ¥ ur HIRIE eI @) Urer A AFAE, I BRa AfRERT (NGT),
ITd T Fa N D TGO G 91/2022 N AT Fared =ArATrd §RT
qIRA SR @ U @ og@H A &P 30.01.2025 BT UK 09:00 ot H TTelrd
e 7 Rerd fAEHT B USRI FE™T W & |

=9 WY § anusl (SR fhar wiar ® 5 faem ifder ast
¥ Y AT BRA gY AMABAY g B HEAE § qd mavds ALl
Syererdr gfad & o1d | aifs FRIAE] § 1 e T8 8l | A g AfdHAT
geM @ HRIAE © TRM MY WY Hie W SuRYd B T A1¥d d8dleaR
RMel, YA T gear) X B SuRed WEH g uldS B | AfAHHY B Bl
PR ¥ FaRg AfRmiRar /& ey enfid exd gy AfdesH gem B
SR gREad #1| @ IEgaR AFAR" Rl & e @ greer #R
arerr Rod g e @ =marers # fisam o gRaaar @& od | afe
IR W B WA IS NS B AT SADI YUl ITaT dl Sd a1 @) 13
PRIATS I INENSKERGAT DI AT B |
He=:— IFATTAR s
(sl =)
JUETS IAER
g1, Hiearst

yfaferft— gaame, grarl vd snawge riar ag UiNd 2 |

1. #AF fS7en Feget Asley iarsT |

2. #mm foren gfer ardiers #eiey Wiearer &1 woaR 199 § 6 9w feAie
B B UG wifd e g A gfergadl (Afem vd qow) a1 o |y
W Sy HRIA BT 5 B |

3. A sifafRaa gfera arefierd #8Icy, TmEyRT|
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>
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(2)

4. gferd SUTIETd T[eI@YRT B Aoa] g & R Saa afiEu ger 4 AT
T ARME DI UG AR @ R wa o @ P R @ e
W IURYT I TN Hafdra ATy @y N yraw B |

5. T fafdhcr vd wWred I weiey Mearet @) doR o & b g
PTE & IRMA Wher Ew, TrgEr Tt ATaTE AR GRREd a1 @
1Y 8 39 g off @i o) IuRerd R |

6. IYH Helgd TR uRyg Herarer &1 W FaeT & b saa faa e
B TR T B agaven gEad @i |

7. foren R AfE fioarer @ Aue) R 2 fF Sea fra A @
AFIT ge™ B BRAE & SRME g qrene ¥ Red Ughd uH e 2|
3T MY W A W IR 8 q g awdd prarg! JRkad w¥ |

8. o IMeR dara Wy T9er & A9 o € & afaeao gem &t
PRI @ SNF NGTIS GIHA JAT 06 U /01 Bibel A, 03 SR,
20 AVGR, ST TN SUeel XM Bg UM e e I™en @l
UG BY 9T AT WY W W R SURYT W 9 WiW Ud g Suferd
ARABRY / FIE B JIAER / BT/ I @t Fawenn FARkad a1 od |

9. AFIDBIY AT B AP o g & b AfAHAT Fem B PRAE & SRE

B AR & HEIOR YA ST« &l GERadr & ol S der S ®
T 317 @ ) Ao IR SURe T |

10. <01 g fofdrear Siffar aver & Woiax o & & fRuiRa =i 30.01.
2025 BT 1M 999 W Ale AShHa M/ el @ A1 39 WA A 9id )
SufRerd IE |

11. 9 e nfafafafa avsr & Joex og § & Sea Fga ReEis o
sIfdefid A W JAEwd 8 al FIaaR A9 FeRE dekdl B sriard
gif¥aa ¥ | oMy W@y N A W SuRed T |

12. FETIH AHGAT SIF |10 BRI T98T BT AoTaR oW & & Saa frag e
@I ARS8 I Al B-1dee Bl dl driars gHad & K| g W@y
Al A1e ) IuRera 2 |

13. J& i el PR eiih aisT Bl IMaead SRR / greref |

mus/arﬁmﬂﬂ
e, MNearsr



9 ANNEXURE A/2

Ff—smaas

NToTRIT G¥hR
Frafaa SuaEvs IRNGN T4 SUETs dAfinge el Rrem—diearsT

HHIb / TH0SH0E10 /91 /22 / 149 f&=1i: 30.01.2025

o

|

RAyg— A9, TSR 8RT affeRe (NGT), O SiFe §9 Aiua &
0T AT 91 /2022 ¥ Uifka fofa fesid 24.07.2023 @1 urern

P D HaT H|

SRIgd fvarwia o 8, & sie Rie Soaex #-iqy, Wiears 9 <
ARges TSI B qreT A ARG TS R afddRer (NGT), dwsa WiFe 99 AT
B UHRUl T 91,2022 W UIRG MW fIAid 24.07.2023 @ UIe T F AqHH H 39
HHETTY B Ui 129 fTid 29.01.2025 | f371F 30.01.2025 HT & drad ¥gem A ferq
IRFAT B TR W B FRCAE wda o, fFg uRe” RO | oW 9a
fepAvT DY QTP 31.01.2025 BT UTS: 11:30 Io1 3T FIRT ST ST & |
9 o9 ¥ s ERE fhar wrar & 6 e silfert gher 9 9w
WIMd &xd gY IHAYT 8<H & SRRl § Jd AEwad |ArHEl @ SUdE
ghkad o wd| aife PRARE § B @9uE T8 8 AR & AfGHT gem @t
HRAE! $ IR AU WA Hid W SYRYT 5 T ARG dgdidaR e, 431, 9
eIl AT B SURIT YA B UET BN | ABAY M B HRARE 9 wEld
m/mﬁwwﬁamgmmﬁmgﬁﬁaﬁﬁl
3T SHTAR AT T g ARSERT =urarery & fAvlg 3 aremT ax
WWWW@WW#W@WWI@
AT S AR GEgR @ gEodioRifacio Re fem [0 2837 /2025 sy Reie
20.01.2025 U9 3134 /2025 <Y 31 30.01.2025 | TIRT REF 1<y B QUi Y
@1 S AT FRMGAR SRR R SeleweRedl B AT B |

Hel:— SFTTEAR

yfaferi— <gere], aremrt vd smavas e 8 AT 2

1. #AF 7 Faaer A8 WieareT |

2. S e gfer arflers weey “ierarer & A5/ Fiew € % 9ad e @)
P T Wil awen g wHi| gfewedl (\fRer v gee) @ o @8 w
SUTE DY BT 51 BN |

3. A T FRIGR AffHN e IRy Hietarer |

4. M AfaRed Rrem daaex w8ey Aidarer |

5. &ﬂﬂﬁaﬁﬁaﬁgﬁmmﬁ%mw|

k/\d- | &
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11 ANNEXURE A/3 ZEgEs

HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Civil Writ Petition No. 2837/2025

1. Narendra Kumar S/o Shri Bheru Lal Regar, Aged About 35
Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Rajasthan.

2. Rekha Devi W/o Shri Swarmal Khatik, Aged About 33
Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Rajasthan.

"|. 3. Sukanya Khatik W/o Shri Kalu Ram Khatik, Aged About
/ 32 Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Rajasthan.

4, Raju Lal Regar S/o Shri Bheru Lal Regar, Aged About 36
Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Rajasthan.

5. Basanti Lal Regar S/o Shri Bheru Lal Regar, Aged About
35 Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Rajasthan.

6. Pappu Devi W/o Prem Nath, Aged About 45 Years, R/o
Indira Colony, Rayla, Railagaon, Bhilwara, Rajasthan.

7. Ratan Lal Khatik S/o Ram Lal Khatik, Aged About 43
Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Rajasthan.

----Petitioners
Versus

1. State of Rajasthan, Through Its District Collector,
Bhilwara, District - Bhilwara. Rajasthan - 311401.

2. Tehsildar Banera, Nohara Banera, District - Bhilwara.
Rajasthan - 311401.

3. Sub- Divisional Officer-Cum Magistrate, Banera, Office of
Sub Divisional Officer, Banera, District - Bhilwara
Rajasthan - 311401.

----Respondents

For Petitioner(s) :  Mr. Moti Singh with
Mr. Siddharth Mewara.
For Respondent(s) : Ms. Neelam Sharma, AGC.

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR
Order

29/01/2025

1. Heard learned counsel for the petitioners.
2. Learned counsel for the petitioners is directed to supply a

copy of writ petition to Ms. Neelam Sharma, learned Additional

(Downloaded on 30/01/2025 at 10:53:39 AM)
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(2-0f 2) [CW-2837/2025]

Government Counsel for the respondent department, who shall
complete her instructions on or before the next date of hearing.
3. Liston 17.02.2025.

T 4. Let name of Ms. Neelam Sharma, learned AGC be shown in
s alt fig J"JH‘

Y @2 0 9\ the cause-list as counsel for the respondents.

o

.
r;\
vy
|
h ﬁ_.' 1
*,

f

xr":':“. " 0

,|'5. Meanwhile and till the next date of hearing, no coercive

4

.

e 4
\fi*{g;y : Nu}_f‘f'/ action shall be taken against the petitioners for demolition of their

houses and the respondents are directed to restore their electricity

connection.

(VINIT KUMAR MATHUR),J

C-1-Shahenshah/-

(Downloaded on 30/01/2025 at 10:53:39 AM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR
S.B. Civil Writ Petition No. 3134/2025

Bhupendra Choudhary S/o0 Shri Jagdish Prasad Jat, Aged About
Rayla, Tehsil Banera, District Shahpura

34 Years, R/o Village
(Rajasthan) Proprietor Of Chauth Mateshwari Filling Station.
----Petitioner

Versus
1. State Of Rajasthan, Through Chief Secretary, Government
Of Rajasthan, Secretariat, Jaipur-302005.
25 District Collector Bhilwara, Office Of The District Collector,
District Bhilwara, Rajasthan—311011.
3. sub Divisional Officer, Banera, District Bhilwara.
4, Tehsildar, Banera, Nohara Banera, Banera, District

Shahpura Rajasthan—311401
----Respondents

For Petitioner(s) Ms. Swati Shekhar

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR
Order

30/01/2025

1. Heard learned counsel for the petitioner.

2. Learned counsel for the petitioner is dire
learned Additional

cted to supply a

copy of writ petition to Ms. Neelam Sharma,

Government Counsel for the respondent department, who shall

# complete her instructions on or before the next date of hearing.

3. List on 17.02,2025.
I3 0 AN J07514.  Let name of Ms. Neelam Sharma, learned AGC be shown in

the cause-list as counsel for the respondents.

5. Meanwhile and till the next date of hearing, no coercive
action shall be taken against the petitioner for demolition of his

house and the respondents are directed to restore his electricity

connection.

(VINIT KUMAR MATHUR),J

?95 || Z'J

C-1-/Arun P/-



